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1/27. 

Kamal Kishore Tantj. 
4 

S. P. Siriha, Dy, Registrar I/C. 

The learned counsel for the applicant 1 present. 

Pefects in item no. 1,21 & 22 of the Scrutiny Report msst be 
removed by4,Q,96 

( 'S. fnha ) 
Dy. Registrar I/C 

Shri S.p.Sj\hD.,Registrar i'c 

MiSS Hema V arned cousel for the 

apnlicarit is present tant aplication jS free 
from defets Let it tere:.ard liSted before 

the Hon'ble Bench on 	96 for hearing on admission. 

(S.p.Sjnha) 
Dy. Registrar I'c 

2/04. 10.96 Shri S-.P.Sinha, Dy. Registrar I'C 

Shri Ved Pra1 ash, learned counSe 1 for the 

-aplicant is Dreserit. He -rays for shor time for rern'ving 

the defects. prayer all ed.List on 10.10. 96 for 

removal of defects. 
(S.Sj a) 
Dyl Re2istrar I'C 



3/10.10.9 6 Sri. M. L. Pawan, Registrar I/C. 

The learned, counsel for the app1cant is present. ) 

Defects-in item no. 1,21 & 22 of the S rutiny Report 

appears to have 'been rentoed. Let It be registered and ) 

placed before the Hon'blé Bench for hearing on admissioii 

fixing 16.10.96. 	

aZ 
L. Paswan ) 

R gistrar I/C 



OA 	494/96 

1.1 16.10.96. 	Shri Ved Prakash , the counsel for the applicant. 

Heard learned counsel appearing on behalf 

of the applicant. The applicant. has.chdileflrDed the 

fixation of seniority. He aibmits that he is bein 

denied opportunit.y by the authority for the purpose 

of selection for the post of Master Cr3ftmen allowinn 

0 	junior persons to appear in the selection test. 

Considered. edmit. Issue noticeupon the rpondents 

asking them to show cause as to why relief'1 as sought 

for in this application sha5ll not be cranted within 

42 days from the date of receipt of this order and 

copy of the O. The prayer of the interim stay as,  

p ra yed for is hereby rejected. The applicant will 

get relief subject to the-decision of this CaSB and 

the case may be listed before the Registrar on 

10.12.96 for completion of pleadims. 

- 	 - 	 - 	- 	 - 	

S 	 - 

/CBS/ 	• 	 (0. Purkayast'ha) 

Memer (J)- 



2/10. 12.1996 

MPS. 

I 
MPS. 

4/27.2.1997 

MPS. 
5./ 7.4.97. 

!~ _"' VCV4 
.3/27. 1. 1c97 

I 

None for the ppp:Licant.. Nt.D.G. 

Jr. to Nr.Gautam BoSe, appears for the respondents. / 
.W/s has not been filed. Put up on 27. 1. 1997 for 
filing W/s. 

JvJ, L. Paswa n ) 
Registrar I/c 

None .f or the parties. 	Written 

statement has not been filed. Put up on 

27.2.1997, for.iling W/s. 

( .P..Sinhci 
. Dy. Registrar I/c: 

None for the applicant. &hrj. D.G.DeStiidar, 
Jr. Counsel to Mr. Qautam Bose, learned counsel 

for the respondents ..js present.. No W/s has yt 

been filed on behalf of the respondents. Put up 

on 7 • 4. 1997 for filing W/s as a last chance. 

( 
Dy. Registrar I/c 

NoW/S has yet been filed , though sufficient time 

was given therafor.In the circumstances, let this case 

be placed before the Hon'ble Sench 	2 5.7 for direction. 

(5.P.Sinha 
Registrar I/C. 	 . • 

'4 



1 6.12.08.97 

- 
'- 

rtY  

tOa-d 	/C,S/ 

O.A.: 494/9 

W/s.. not filect sáfàr. Fourc weeks further time is 

alloweclfôr the same. Rejoinaer may be filed within 
weeks thereafter. 

List fot direction on 06.10.1997. 

-, 

(V.N.i'jehrotra) 
Vice-chairman 

?./ 6.10.97. WJ2xxxtxfttq4xxGxSS 

U/S has been riled on behalf 	the rsepondants 

No. 1 to 5.Rejoinder.may:be fileI.ithin: Ores weeks. 

List it on 8.12.97 for directiofl.- 

/CB/ 
	

(v.N. M.hrptra) 

Vice-chairman 

8./ 8.12.97. 	Rejoinder not filed so far. Three weeks further 

time is. allowed for the same. List it on 13.2.98 for 

for direction. 	 1 

(v.N. M9hrtra) 

Vice-chairman 

List it on 24.3.98 ' along with rlb4 9/98 for hearing 

on IIM. . 	
f 

Y11' 

(A. Rangarajan) 	 (V.Nehrotre) 
Ilember (Al 	 I 	Iice-chajrma,, 

I 

I 

1OlO. 07. 98 	Pleadings in the case are cornlete.. 

S xJ• 

nter it in the Ready List.

k 
(L. . Z. Prasad) 	7 	• 	(V .N.frhrctza) 

Mernber(A) 	. 	• Vice-hajjrrn_ 

g 

, 

./ 13.2.98. 



- 

1 1/1 6. 3 •1999 	 AS the pleadings in this case are 

complete, let it be listed before the 
appropriate Bench for hearing on 18.5.1999. 

* 
.Prsad ) 	 ( S.Narayan ) 

M1. 	 Member (A) 	 Vjce-Charman 

1999 	 List it for hearing on 22.7.1999 a1onith l  

A. 9 9 	 - - 

Lakshman jha ) 	 ( L,R.Prasad• 
Member (J) 	 Member (A) 

13 
*. 

:1 	

2. 7.99 For want of time, hearing 	is adjourned 

NO. 	 to 20.9.99. 

/ 

/ 	 (S.Narayan) 
L.P.K.Prdsad1 	 Vice-Chairman  

/

Member(A) 	 - 	-. 

I
i /20..99 	None for the parties. 	 -- 

List it for hearing on 17.11.1999 . 

(L.J1i) 	 (L.R.i. 	D' 
MEMBER(J) 	 NEMBER(A) 

I 	 __ 

I 

12/1 S. S 



 

15 17,iL1999 

0.A.494/98 

List it for hearing on 12.1.2000. 

Lakshrnan Jha ) 	 ( L.R. <. Prased 
Member (J) 	 Member. (A) 

16/13.1.2000 	For want of time, listit for hearing 	I 

on 	.22000. 

(. 

 

L. Hrningliana ) 	( S. Narayan ) 
SKS 	 Member (14) 	.: 	Vice-Chajrmax 

17/ 8.2.2000 	LiSt it for hearing on 24.4.2000. 

( L. irg1ian ) 	 (S.Narayan ) 
M. - 	 Merrer (A) 	 Vice-Chairman 

18/24.04.2000 On the request made on behalf of the couuSe2 
for the resrenta, list it on 26.05.2000 
for kea ring. 

(S.Narayan)/V.C. 

19 	 / 
26.5.2000 	Due tononavai1abi1ity of Division Bench; 

CM 	list it on • 25.7.2000 for hearing. 



20/25.7.2000 	Sh. Ved Prakash, counsel for the app1i. 
Sh. G.Bose, counsel for the respondenf. 

List it for hearing on 24.8.2000 

All  
AKJ 	(i.113NGLIANA) /M(A) 	 (L.J),/%M(J) 

21 

20 00 

For want of time, hearing is adjourned to 

16.10.2000. ' 

(L.Hmlng iana) 	 (L.Jha) 
M(J) 

22/16.10.2000 : For want of time, the hearing is adjourned 

to 14.11.2000. 	 () 

skj 	 L..K.PzM() 	 (S—Narayan)/V. 

23./ 14.11.2000. 	
•1 

None for the parties on account of resolutioi in 

bar today on sad demise of an advocate, Shri S.Mukharjee. 

The caseis adjourned to 9.1.2001 for hearing. 	 I 

CBS/ 	(L.R;.K. PR /SAD)/M( A) 	 (S. NARAVAN) 

il 



-., 

0J - 494/96 

24./ 9.1.2001. 

For want of time, hearing is adjourned to 

13.3.2001.  

" 	/cs/ 	(l..R.K. PRisAo)/f(.) 	 '. 	(S. NARAYAN)/V.C. 

25 	• - .4 •• 	 - 	 - 

13.3.200i i. 
shri G.BOse..Counsel for the applicant. 

CM 	 -. 

on the request made on behalf of 
Shri V.akash ,counsel for the applicant, 

. 	list %it 0r 10.4.2001 for hearin4. 

- 	(L.Jha) , 	 (L.R.K.Prasad) - 	 14(J) 	- 

26./ 10.4.2001. 

For want of time, hearing isadjourned to 7.6.2001. 

/CBS/ 	(L.R.K. PR.SRD)/f1(A) 	 (S. NIRAY/N)/V.C. 

27/7.6.2001 	Shri Ved aakash, counsel for the applicant. 
For want of D. B. let it be listed for 

hearing on 27.7. 2001. 

N. 	 ( L.Jha )/M(J) 

28/27 	want 

	

: of 

	

: 	

01 for hearing. 

i:a 

:I  

.4 
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29/5. 10.2 001  

M&. 

None for the applicant. 

&hri Cautam Bcxe, cpunsel,  for the respondents. 

The lear ned Counsel for the respondents statJs 

that the 0.A.  is badly, hit by limitation as the 

applicant has challenged the seniority list of the 

year 1992, by which the applicant kas been shown 

junior to the private respondrits no. 6 and 714nd. the 

O A. was filed on 20. 9. 1996 (1 e•  to say mth after 

the ljrnitatjon period, as prescribed under A.T.Act. 

He further pointed out that the applicant has praed 
for direction to the respodents tótake fresh tests1  
includingt4he applicant/  and f Or withholding t)D 
result of,  previous test held on 6.9,1996, vjde 
Anriexure..?y'g. Prayer has also been made for direction 
to the respondents to permit the applicant to appear 
in the test after correcting his seniority. 

.. 

 

As st a-ted above, the tests has already bee n 
held as far backas on 6,.,.1996 and the latest seniority 

list is of 1992 remaird unhal)enged till 1996. 
1'- 

Therefore, we are of the opinion that the O.A. is 

irkfructuot, and alsohit by limitation. Accordingly, 
the 0. A. is dismissed. 

MP Sirigh .) 	. . 	' 	. ( Lakshman Jha ) 
Me irber (A) 	 'Member () . 	. 

- 

/ 


